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3. From the side of the Respondents it is informed that the Escrow

Agent has submitted the List of documents in a sealed cover to the

NCLT, Bench Officer. The Bench Officer is directed to keep those

documents safely and to be placed before this Bench on the next date

of hearing as it was received in sealed manner.

4. The matter is now adjourned for hearing on 10.04.2017. Date is

communicated to both the sides. 
M.K. SHRAWAT.
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